1 13 Written Answers

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRIMATI MOHSINA
KIDWAI): (a) According to information
so far received in the Labour Bureau, the
loss of production due to strikes and lock-
outs during the period January—July, 1982
was Rs, 96.69 crores,

(b) Strikes ang lockouts were generally
due to disputes over ‘wages and allowan-
ces’, ‘bonus’, ‘personnel and retrenchment’,
‘leave and hours of work' and ‘indiscipline
and violence’;

(c) Government is keeping a constant
wat:h on the industrial relations situation
in the country. Industrial Relations Machi-
nery both at the Centre and in the States
confinues to make efforts to reduce work
stoppages and losses of mandays and
production through preventive mediation,
conciliation, adjudication and arbitration,
as necessary under the existing statutory
provisions and voluntary arrangements,

Rehabilitation of freed Bonded Labourers
Act.

597. SHRI HARVENDRA  SINGH
HANSPAL: Will the Minister of LAB-
OUR AND REHABILITATION be pleas-
ed to state:

(a) whether a blue print for the rehabi-
litation of freed bonded Ilabourers has
been circulated to the States taking note
of the urgency and complexity of the
problem; and

(b) il so, what i§ the exact mature of
the scheme for rehabilitating these poorest
of the poor; and the reaction of the States
in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION  (SHRIMATI MOH-
SINA KIDWAI): (a) Yes, Sir.

(b) The blue print contains fifteen com-
ponents of physical and economic rehabi-
litation such as:

(i) Aflotment of house-site and agri-
cuitural land;
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(ii) Land development (including ir-
rigation of lands already ifi their pos-
session and irrigation of lands allotted);

(iii) Provision of low cost dwelling
units;

(iv) Agriculture;

(v) Credit (including
loan);

(vi) Horticulture;

(vii) Animal Husbandry, dairy,

poultry, piggery, fodder cultivation,
etc,;

consumption

(viii) Training for acquiring new
skills; developing existing skills; Ro'e of
TRYSEM;

(ix) Traditional arts and crafts;

(X) Wage employment, enforcement
of minimum wages etc.

(xi) Collection and processing of
Minor Forest Produce;

(xii) Health, medical care and sani-
tation etc.;

(xiii) Supply of essential commodi-
ties;

(xiv) Education of children of bond-
¢d labourers; and

- (xv) Protection of civil rights.

The bluc print has stressed that physical
and economic rehabilitation must go side
by side with psychological rehabilitation.
It also contains guidelines for bringing
about an integration of the Centrally
Sponsored Scheme for the rehabilitation
of bonded labourers with similar other
Schemes viz., Tntegrated Rural Develop-
ment Programme, National Rural Em-
ployment Programme and Special Compo-
nent Plan for development of Scheduled
Castes and Tribal Sub-Plan and other on
going schemes of the Siate Government 5
as to pool and imtegrate the resources
available under different schemes in am
imaginative and skilful manner for the
purpose of an effective and permanent re-
h’abilimtion cf bonded labourers, Fmpha-
Sis has been hid on the aptitude, the re-
sourcefulnesss and skili®of the béneﬁz:ié-
riss before selection of apy schéme. So
far, replies have been received ‘only from
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the Governments of Karnataka, Mizoram,
Goa Daman :md Diu and Assam. While
the Governmem of Karantaka have wel-
comed the guidelines and have stated thai
théy are taking necessary follow up actiom,
the others have reported that, in view of
non-existence of the bonded labour system
i the State/Unipn Territory, the question
of rehabilitation of bonded labourers docs
not arise.
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Provident Fund Dues

598. SHRI SHRIDHAR WASUDEO
DHABE: Will the Minister of LABOUR
AND REHABILITATION be pleased to
slate

(a) the steps taken for recovery of
Provident Fund dues from the manage-
ments of news agemies i.e. UN.I., Hin-
dustan Samachar, Samachar Bharati and
P.TIL. and

(b) the year up to which slips have been
issued to the employees working in these
news agencies?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRIMATI MOHSINA
KIDWAI): (a) and (b) The requisite
information is being collected, and wil} e
Taid on the Table of the House.
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‘Amsendment of Trade Unions Recogniton
- ) Act S
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“+599. SHRI SHIVA CHANDRA JHA:
Will the Ministe; of LABOUR AND RE-
HABILITATION be pleased lo state:

S

- (a) whether: Government are consider-
jng. to amend  the Trade Unions Recogni-
jion Aet;

& (b) if so.” what are lhe detanls in this
megard and . N

; teeh - - — -

(c) whgt is . the total number of wor-
kers organized under trade unions 1is-a-
vis the | total nun]ber of industrial wor-
kers in the country, Central Trade Union
Fai_emt!ou—wmc?
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THE MINISTER OF STATE IN THE
MINISTRY OF -LABOUR AND REHA-
BILITATION (SHRIMATI MOHSINA
KIDWAN: © (a) and (b)Y There is mo
Trade Unions -Recognition Act. The
Trade Unions ~ (Amendment) Bill,
has. however, been introduced in the Lok
Sabha,

(¢c) As per  the published statistics
{year 1978) there are 7.755 trade umions
in the country who are submitting retnrns
to Registrars of Trade Unions and :heir
meambership is 5.708,000. Information re-
surding the fotal number of industrial
workers in the country, Central Tride
Unions Federation-wise, is not availuble
as all the Central Trade Union Federa-
tions have no; given their membership
claims for facilitating verification,

Compensation to Dependents of Workers
kiled on Duty

SHRI SURAJ PRASAD-
SHR1 INDRADEEP SINMA-
SHR} YOGENDRA SHARMA:

HoO,

Will the Mnister of LABOUR AND
REHABILITATION e pleated 1o state:

() the number of workers killed and
also injuied who were engaged in various
constiuction sites such as stadia, roads,
over-bridges., flyovers etc., in connection
with the Asiad 1 Delhi:

(b) how many of them have received
compensation and the total amount involv.
ed; and

(c) what arrangements, if aay, have becn
made for rehabilitating the dependents of
the dead and injured workers by Govern-
ment?

THE DEPUTY MINMISTER (N THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI DHARMAVIR):
(a) According to avallable information,
12 workers have died ani 29 were in-
jured. '

(bY The dependents of 4 persons have
been paid compensation  amounting to
Rs. 69,000 through the Commissioner of
Workmen's Compensation. In two, cases,
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